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O.I.No 740 of 1992

$It. UmUa Oevi ..,plicant

Versus

Union of India 4: others . f,;

••• Respondant-s

Hon'ble "1' K nbayya - I M
Hen'ble fill' A K SiMa !"" J PI

(By Hon'ble i'llI' K Obayya - I M)

ror the post of £ 0 B P "" lira Buzurg, District A-zamgarh,

names ~f the suitable candidates W9r8 called for from the

Employment Exchange. Three namas of' the candidates were

received from the Employment EXChange. In responso thereto

the candidates were asked to furnish the information in ProfoDluil,

which tho candidates did. The mattar "as referred to the Ins-

peeteI' Post Offices for enquiry of the certificates and fac11i-

ties of accomodatlon and other conditions. Tho enquiry report

was submitted by the Inspector of Poat Offices to the effect

that the appl~cant was not available L~ the village and that

she was reported to be residing at Azamgarh lIIitb her sons and

husband. The second candidate Sri Pravin Kumar Singh, Idhose

correct name was Sri Praney Kumar Singh, was also not available.

in the village and the third candidate Sri Raj Narain Yadav

has no independent source of income. _8 per the conditions,

there should be .inJJaum three candidates tor consideration,

but there rellaiaed only two candidates. Thera-fore, vacancies W~
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notified again on~§-5-1992 fixing 31 05 1992 as the last

date of receipt of the namss of the applicants. 111e

applioant has challenged the notification on the ground

that She was fully eligible and qualified in all respects

and that the verification revealethat she was eligible),

notwithstanding ~lis the notification dated 15 05 1992,

IIIasissued. It is also stated that the applications can

not be called for directly without going through any

formality of registration in the.Employ.ent Exchange

f
and that instead of the selection, tho ~spondant~doptad

a short cut .ethod of ranotification of the vacancy. It
.~

is alleged that the ~plicant was asked to give some

lIoney for getting appointment and when the applicant

did not respond, renotification calling for fresh applica-

tions was issued on 15 95 1992.

2- Learned counsel for the respondants contended that

the procedure has correctly been followed as per the

requirelle t of laws. He contended that there should

be minimumthree candidates to be considered for a

vacancy and tt,at is lilhy tbe vacancy was rsnotified. He

also .ade a reference to ~~e report of the Inspector of

t:A.--

the Post afficas that the applicant was not ef local

residen~ and not having any property in her ownn_e.

3- ~ have considered the rival contentions and
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we have gone through the record'.of the ca~~,

4- It is st.ted that three suitable names of the

-.
candidates) residant~ of vUlage Aira Buzurg were received

frOm the EmploymentExchange and there Ifas also an enquiry

with regard to the particulars furnished by the applicant.

~
lees particulars were oonsidered and thereafter the
•••..•. .I;
r.

vacancies have been renotified. As there has baen.no

final selection and no appointment order "as issued, the

applicant can not claim the post as a mattar at right.

5- In these circumstances, we direot that the res-

pandants to follow the provisions laid down in the Rules ,
..:

and consider casas. ofr.caiid1datas who have responded to

the notification. The reapondants are further directed

to consider the candidatureof the applicant also and

make selection on the basis of the merits of all candi-

dates inoluding the applicant. Tll1 such time final

I •selection and app~~ntment of suitable candidates is

made, it the applioant is working on the post on tbe

basis of interim order, she may be allowed to continue

on the post. we make no observation of selection·to be
will

.mada in. accorclfance with rules as that _Lbave to taIIe
lA. ,

into oonsideration the inters •.• er.tt :' of the candidates.

6- The application is disposed off accordingly with

the above directions. No order as to the cost.

0)~ v'Y'~

MEMBEr el> ~l1l£~.~L~,
OATEOa 26th April, :93
(Is)


